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The 21" August 2015
No.VI/ASTHA (Ara)-M-1-150/2013-3882—In exercise of the powers conferred by

proviso to Article 309 of the Constitution of India, the Governor of Bihar hereby pleased to
make the following Rules to regulate the recruitment, Promotion and other service-
conditions of the Stenographers of the office of Assistant Inspector General of Registration
(Divisional) of the State:-

Bihar Regional [Office of the Assistant Inspector General of Registration
(Divisional)] Stenographers cadre Rules, 2015.

Chapter- [

1. Short title extent and commencement.—(1) These Rules may be called “Bihar
Regional [Office of the Assistant Inspector General of Registration (Divisional)]
Stenographers Cadre Rules-2015.

2. It shall extend to whole of the State of Bihar.
3. It shall come into force with immediate effect.
2. Definitions.—In these Rules unless otherwise requires the context.
(1) “Department” means Registration, Excise and Prohibition Department
(Registration);
(i1) “Cadre” means Stenographers working in the office of Assistant Inspector
General of Registration (Divisional);
(11)  “Appointing Authority” means Inspector General of Registration;
(iv)  “Commission” means Bihar Staff Selection Commission;
\2) “Government” means the Government of Bihar.
3. Structure of the cadre.—(1) Those employees who are appointed against the posts of

Stenographer in the office of the Assistant Inspector General of Registration

(Divisional) and working at present in the office shall be automatically included in

this Cadre.

2) This Cadre shall be State level under the Administrative control of the
Registration, Excise and Prohibition Department (Registration).

3) Numbers of different categories of Stenographers shall be calculated on the
basis of their sanctioned posts.

4) Numbers of sanctioned posts of the Stenographers shall be increased or
decreased by the State Government, from time to time.

(5) Cadre Structure of the Stenographers Cadre shall be prescribed as below:-

SL No. Grade Level
1. Stenographer Grade — III Basic Category
Stenographer Grade — II First promotion Level
3. Stenographer Grade — [ Second promotion Level
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4. Procedure of Recruitment—(1) Minimum qualification for the recruitment to the
post of basic category of the Stenographer shall be Intermediate (10+2) pass with efficiency
in shorthand writing, Typing and Computer.
2) Minimum age limit shall be 18 years and maximum age limit shall be the
same as may be determined by the Sate Government from time to time.
3) The appointing authority shall calculate the actual vacancies category-wise
on the basis of 1 st April each year and shall send the requisition to the
Commission by the 30th of April with the information of the vacancies.
4) The Commission shall prepare a merit-list on the basis of minimum
qualifying obtained marks in the Written Competitive Examination and
Practical Efficiency Test and shall send recommendation of the appointing
officer. The syllabus for the Written Competitive Examination and
determination of qualifying obtained marks shall be made by the
Commission in consultation with the Departments. Qualifying marks level
for shorthand writing test shall be 80 words per minute and efficiency for
manual typing and computer typing shall be 30 words per minute. For
success, 10 percent in shorthand writing speed and not more than 1.5 percent
error in typing shall be admissible.
5. Probation Period.—

Recruitment shall be on the basis of probation for two years. Probation period
may be extended for one year if service and conduct of the recruited employee are
not found satisfactory. If the service and conduct of the recruited employee are not
found satisfactory even during the extended period also, the service of such
employee may be terminated.

6. Training. —

In Probation period the employee will have to participate in the training
programme in Modern Office Practice of the Administrative Training Institute or
any other institute which are recommended by the Sate Government.

7. Departmental Examination and Confirmation. — (1) The Departmental Examination
shall be conducted every year by the Central Examination Committee, Board of
Revenue.

2) The Departmental Examination shall be for shorthand writing and
typing/computer test in which shorthand writing and typing speed shall be 80
and 30 words per minute respectively. In case of failure in The Departmental
Examination, subsequent increments after first increment shall remain
withheld till the passing of the Departmental Examination.

8. Promotion.—(1) Stenographers confirmed in the cadre shall be promoted from
Grade-III to Grade-II and Grade —II to Grade-I on the basis of confirmation and
efficiency cum seniority on the recommendation of the Departmental promotion
Committee. The Departmental Promotion Committee shall be constituted by the
Department.

2) In promotion compliance of Kalawadhi determined by the Sate Government
of Bihar (General Administrative Department) from time to time is
compulsory.

9. Reservation.—In recruitments and promotions reservation policy by the Sate
Government as notified from time to time shall be strictly followed.

10. Posting.—(1) Recruited Stenographers shall be posted in the offices of the
concerned Assistant Inspector General of Registration (Divisional).
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2) Transfer of the stenographers from the office of the Assistant Inspector
General of Registration (Divisional) to another office may be done by the
Inspector General of Registration.

Matter for which provision can not made in these Rules, Code/Rules/

Resolution/Instructions of the Sate Government shall be applicable to them.

Repeal. —
Related Resolution/circulars prior to the date of effect of these Rules shall be

treated to be repealed.
By order of the Governor of Bihar,

VINAY KUMAR,
Secretary of the Government.
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